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I, the Chairman of the Committee on Private Members' Bills and
Resol %been authorised by the Committee to present the
Report on , present this Fifty-first Report.

2. The Committee met on the 24th February, 1875 for—

1L Examination of the following Constitution (Amendment) Bills
under Rule 204(1)(a) of the Rules of Procedure:—

(1) The Constitution (Amendment) Bill, 1975 (Amendment of
article 171) tv Shri Era Sexhiyan.

(2) The Constitu*'on (Amendment) Bill, 1975 (Amendment of
article 352) ty Shri Madhu Limaye.

(3) The Constitution (Amendment) Bill, 1975 (Amendment of
article 359) by Shri Madhu Limaye.

(4) The Constitutidn (Amendment) Bill, 1975 (Amendment of
article 324) by Shri Madhu Limaye.

I1. Classification and allocation of time for discussion of Bills (vide
Am) under clauses (b) and (¢) of Rule 294(1) of the Rules
) ure.

II1. Allocation of time to the Resolutions at item Nos. 2 to 4 set down
in the List of Business for Friday, the 28th February, 1975.

Exemination of Constitution (Amendment) Bills

3. The Members-in-charge of the Bills were invited to aitend the sit-
ting. None of them attended.

4 After considering all aspects of the Bills, the Committee arrived at
the following findings: —

Findings of the Committlee

(1) The Constitution (Amendment) BIll, 1975 (Amendment of
article 171) by Shri Era Sezhiyan,

The Bill seeks to amend article 171 of the Constitution with » view to
gve ual status to the teachers teaching in educational institutions

mwstm\dar\'.lt'lg‘:ntha:.c»laulecomz:rysclwoliriﬂ:me theeﬁle:;
torate electing representatives teachers
Council of a State.

The Committee recommend that the Member might be permitted to
move for leave to introduce the Bill.

(2) The Constitution (Amendment) Bill, 1975 (Amendment of
article 353) by Shri Madhu Limsye,
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The Commitiee recommend that the Member might be permitted to
move for leave to introduce the Bill

(3) The Constitution (Amendment) Bill, 1973 (Amendment of
article 359) by Shri Madhu Limaye.

The Bill seeks to amend article 330 of the Constitution with a view to
that the Presidential Order under this article shall not come into
unless it has been approved by the two Houges of Parliament.

The Committee recommend that the Member might be permitted to
move for lesve to introduce the Bfll.

(4) The Constitution (Amendment) Bill, 1975 (Amendment of
article 324) by Shri Madhu Limaye.

The Bill seeks to amend article 324 of the Constitution with a view to
rovide that the Election Commission shall consist of the Chief Election

mmissioner and two other Election Commissioners to be a ted by
the President on the advice of a Selection Board consisting of the leader
of the Government Party in Lok Sabha and the leader of opposition and
the Chief Justice of India.

Already a similar Bill is under discussion in the House. The Com-
mittee, therefore, decided to hear the views of the Member before coming

to a decision with regard to thig Bill.

Classification and allocation of time to Bills

5. The Members- of the Bills were invited to attend the sitting
Sarvashri Rajdeo Singh Purushottam Kskodkar attended.

8. After considering all aspects of the the Committee recommend
that all the Bills referred to in the A be placed in category ‘B'.
The Committee recommend allocation of time for each of the Bills as

shown in column 8 of the Appendix.

Allotment of time to resolutions

7. The Members who had tabled the Resolutions were invited to attend
the sitting. Shri Bibhuti Mishra

8. The Committee recommend the allocation of time as follows: —
(l)Muﬁmmrd&n;nnﬂommmo!eduu&on 234 bours
(2) Resolution regarding Bihar agitation 2 hours
(3) Resolution regarding overhauling of electoral system 2 hours

Recommendations

9. The Committee recommend that—

Era Sezhiy bepermitted!omove!orluvetohm'od\we
@ shhkﬂconmmﬁmu;mt) Bill. Shri Madhu Limaye may
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also be permitted to move for leave to introduce his (i) Consti-
tution {(Amendment) Bill (Amendment of article 352) and (ii)
Constitution (Amendment) Bill (Amendment of article 359):

(ii) the classification and allocation of time to Bills by the Com-
uﬂ‘tltee.lsdxownintheAppmdix,bemeedhbyﬂnHouse:
an

(iii) the allocation of time to resolutions, as shown in paragraph 8
above, be agreed to by the House,

G. G. SWELL,

Nxw Devsm; Chairman,
February 24, 1975, Committee on Private Members' Bills

Phalguna 5, 1896 (Sake). and Resolutions.
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o Name of the Bill snd the Bill No. Category ‘Time recom-
No. Member-in-charge recommended mended by the
Committee
1 3 3 4 s
5. ‘The lewin and Willingdon Hospitals, s of 1975 B 2 hours
New Delli (Re-naming) Bill,
197§ by Shel Rejdec Singh.
3. The Curbon Money Bill, 4011978 B 2 bourns
:mbymrmsm
The Comstittion (Amendment) 20f1 B hours
3 TR, 197 ( Amondment of Fighth 973 3
by Shri tam
4 Ths Dethi Dramatic Performances 1 of 1975 B 2 hours

Bill, 1975 by Shri Madhu Limaye.
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